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For the Aoplicant c..ohri S.K.Sawhney

For the Rzsoo dents . Shri k.3, dshe 2y

1. hether Regorters of lgo-. may be
allowed to see the Judge e nt? %ﬂ

2. To be referved to the deporter or not? %«

4

CeoolndiA, HELBLSL (T)

1ief Jagon Yovemznt Inspactor,

0n 30.5.1983 and assailed the

.

13.12.1989. During the course

of his seprvice

_~
vay quarter b ,7C/B.5 Railway Colony, ik

applicant has been
tice that certain ancunt of duss
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ding agsiist nim fe€garding the 2llotled quarter

from 3C.5.1983 to 1.12.1989. The
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aMounNtT was orae s

coversd from the applicant and

for every one month's unauthorised retention of the

tailway cquarter, one set cof post setirese nt nass:s vere ic be

D2 disalloved.

2. The appliceant has claimzd the following roliefs :-

\ - " - ; . ~ e
(a) Jirect the respondents for payment of DCAG due |
. |
to him with intersst from 1.7.1%33 ©ill the &te of

\ 1 s . . . N . , .
\bj Direct the respondents to issuz the aslicant his

vost retirement 2582

v

and 0t to withhold the same.
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2 uash the order ¢t.13.12.1939 by which ;

rent was ordered to be deductzd far ths
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Jotvaceted the quarter becauss

[¢¥]
ck
o
pr
(@]
<]
b )
L
a3
6]
[
¢
(]
g
,—~
(
j &
(—*_
Q

vo was employrd as enguiry-cum-riservation cleris since 1979,
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tngt 'the cemages from the apnlicant could be recevered only

uncer section 7 of the Public Prenmises (E
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Jagutnorisen. Uccupants) Act, 1571. It is further stated that




4. The rrspondents contested the app;ication and steted
thet the applicant has not given the Cetails of UCAG,

viich is payable to him. The applicant continued to r2tain
the said gquarter upto 1.12.1939 illegally and unauthorisedly.
It is further stated that the son of the aoplicant never

i

tment of any quarter name nor

the applicant put in any spplicetion in this respect. It
1s further stated that no motice of *“’minaéion of licence was
Teguired bhecause the licence automatically stood revoked

uoon his

azir Chand

reerbment on 30.5. l~~3

ave heard the leoarnad counsel of +the parties at
pirused the record. In fact the zmoun: of |
to be paid irrespective of the fact vhether the
naes vacated the quarter or mt and that has
|
ded in the Full Bench decision in the case of
. R - PR ‘ |
Vs. WL (04 ©.2573/89) decided on 25.1C.1989. ;

The reazlisation of darages for unauthorised retention
of the delluay quarter has Lo be oroce ‘ded with under
PP (ECU) act, 1971. The wespondents cannot

geduct

th

¢ amount from the DCRG. The case has to

the PP L 71

1

the amount has to he

In the prasent caose though
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ths mopplicent remained in ooss
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till Decembar, 1939, the respo
take oroceedings under the P

amount of p=asl rent can be cded

four month
s of B.10GC0 can be withhela

Indian Railway Pension HManual.

ession of ©

ndents Jid ot care to
|
EQU) Act, 1971. Thus no
|
s from 3C.5.1933 2nd only a
under Aule 323 of the

Further only the

be deductzd from the UIa35 and

he damages and penal reat for the gerliod bayoad

30.1C.L233, the respondents are frze to t:ke action

under 2P Act, 1971.

rull Sench in the above czse.
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peen vacated, the oost retire.ent passss have also
1

to be rzstorsd te the zgplicent. 45 regards the

cherging of the normal licence

it cannot be alloved bacause
real ise damages for unauthoris
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‘Railway quarter efter retireme

under the nrovisioms of PP (2C

7. In viow of th
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Since the quartzr hos :
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rour moaths froem the salary of the asulicont

alony with electricity s1d other dues as vell as
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Deceause of the said o.cupation of the
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